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Andhra Pradesh and Tamil Nadu have already taken concrete steps in this direction 
and recently one project on protected cultivation of vegetables in four districts around 
Hyderabad, and another for three districts around Chennai have been sanctioned under 
NHM for Rs. 541.50 lakhs and Rs. 174.56 lakhs respectively during 2010-11. 

*Assam, Meghalaya, Arunachal Pradesh, Nagaland, Manipur, Tripura, Mizoram, Sikkim, 
Uttarakhand, Himachal Pradesh and J&K. 

**A&N Islands, Puducherry and Lakshadweep. 

Educational reforms 

*71. SHRIMATI T. RATNA BAI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether educational reforms are taking place; 

(b) if so, the details thereof during the last three years; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL 
SIBAL): (a) to (c) Education reforms are a continuous process and the Government seek 
to carry them forward through expansion, inclusion and rapid improvement in quality 
through institutional and policy reforms and by enhancing public spending. 

The Right of Children to Free and Compulsory Education Act, 2010 has been 
enacted which envisages significant reforms in the Elementary Education sector. The Act 
makes it incumbent on Government to provide free and compulsory education to all 
children of 6-14 years of age; ensure compulsory admission, attendance and completion 
of elementary education by every child of the age of six to fourteen years. It also makes it 
mandatory for the States to ensure availability of neighbourhood school within three 
years of the commencement of the Act. The Act stipulates that the State needs to provide 
infrastructure including school building, trained teaching staff and learning equipment as 
well as ensure good quality elementary education according to the standards and norms 
specified. 

Sarva Shiksha Abhiyan (SSA) follows a holistic approach to improve the quality of 
elementary education, and subject to certain norms, provides for opening of new primary 
schools, upgradation of primary schools to upper primary schools, construction of school 
buildings, construction of additional classrooms to improve the students classroom ratio, 
recruitment of additional teachers to improve the pupil teacher ratio, in-service training of 
the teachers and training of the teachers and training of untrained teachers, provision of 
text books, learning enhancement programme, remedial teaching, school and teacher 
grant and regular academic support to the school through Block Resource Centres and 
Cluster Resource Centres to improve the quality of classroom practices. 
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Rashtriya Madhymik Shiksha Abhiyan was launched in March, 2009 with the 
objective to universalize access to secondary education and to improve its quality. The 
scheme aims to achieve an enrolment ratio of 75% for class IX and X within five years 
by providing a secondary school within a reasonable distance of every habitation, to 
improve quality of education imparted at secondary level through making all secondary 
schools conform to prescribed norms, to remove gender, socio-economic and disability 
barrier and universal access to secondary level education by 2017. 

CBSE has taken number of steps for educational reforms which includes no Class X 
Board examination w.e.f. 2011 for students studying in CBSE's Senior Secondary 
Schools and who do not wish to move out of the CBSE system after Class X. The 
students studying in CBSE's Secondary Schools will, however, be required to appear in 
Board's external examination because they will be leaving the Secondary School after 
Class X. The Continuous and Comprehensive Evaluation has been strengthened in all 
CBSE affiliated schools w.e.f. October, 2009 in Class IX. The new Grading System has 
been introduced at Secondary School Level (for Class IX and X) effective from 2009-10 
academic session. During various meetings with stakeholders, survey etc. the Board has 
received overwhelming response in favour of these reforms. 

Government has already introduced four Bills in the Parliament aiming at reforms in 
higher education which include proposals for prohibition of unfair practices in technical 
educational institutions, medical educational institutions and universities; mandatory 
accreditation of higher educational institutions; educational tribunals for adjudication of 
disputes; and legislation to regulate entry and operation of foreign educational 
institutions. 

The University Grants Commission (UGC) has taken a number of steps and has 
written to all universities to implement academic reforms including introduction of 
semester system, choice based credit system, curriculum development, reforms in 
admission procedures, in examination and evaluation systems. UGC has also notified 
regulations specifying that qualifying National Eligibility Test (NET) or State-Level 
Eligibility Test (SLET) shall be the minimum eligibility criteria for appointment as 
Assistant Professor with exemption to those who have obtained a Ph.D degree. UGC has 
also taken various steps for educational reforms which includes Quality Assessment Cell 
in Universities and Colleges, Regulations for Deemed Universities, Reform of College 
Affiliation System, Academic Reforms of Universities and College System, regulations 
for M.Phil and Ph.D admission, Faculty Development, Pay and Service conditions of 
Teachers, etc. 

AICTE has taken initiatives for reforms which include permission to institutions 
under Section 25(g) of the Company Act, 1956 for setting up technical education 
institutions. Further, stand alone Post Graduate institutes are allowed to be set up for 
promoting research and development. 




